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SAMRIDHI JAIN  
ADVOCATE 
SUPREME COURT OF INDIA 
BSL-LLB. 

A-10, LGF 
Lajpat Nagar III 
New Delhi - 110014         
samridhi12318@gmail.com 
Mob. : +919890210579                            

 
 
 
 

WE READ THE LAW TO HELP PEOPLE 
Head Office: 178 Keshav Gunj, Sagar, Madhya Pradesh - 470002 

 
 
 
 
 

Date: 03.12.2021 
 
To, 
^ǇůǀĞƐƚĞƌ��͛^ŽƵǌĂ 
Saunta Vaddo, Calangute, 
Bardez Goa-403516 
 
^ƵďũĞĐƚ͗� KƌĚĞƌ� ĚĂƚĞĚ� Ϭϭ͘ϭϮ͘ϮϬϮϭ� ƉĂƐƐĞĚ� ďǇ� ƚŚĞ� ,ŽŶ͛ďůĞ� EĂƚŝŽŶĂů� 'ƌĞĞŶ� dƌŝďƵŶĂů͕�
Western Bench, Pune in O.A. No. 91/2021 between Nalini Da Rosa Fernandes V. Goa 
Coastal Zone Management Authority & Anr. 
 
Sir, 

1. I am the Counsel appearing on behalf of the Applicant in the aforesaid matter. 
2. With respect to the aforesaid subject, the Applicant has filed the O.A. No. 

ϵϭͬϮϬϮϭ� ďĞĨŽƌĞ� ƚŚĞ� ,ŽŶ͛ďůĞ� dƌŝďƵŶĂů� ĐŚĂůůĞŶŐŝŶŐ͕� ƚŚĞ� illegal construction 
ƵŶĚĞƌƚĂŬĞŶ�ďǇ�Dƌ͘�^ǇůǀĞƐƚĞƌ��͛^ŽƵǌĂ͕�ZĞƐƉŽŶĚĞŶƚ�EŽ͘�Ϯ�Ăƚ�^ƵƌǀĞǇ�EŽ͘�ϮϰϮͬϭ�
(Part), Sunset Cottages, Saunta Vaddo, Village- Calangute, Bardez, Goa 
comprising of a swimming pool; Structure A (two rooms); Structure B consisting 
of ground plus two (G+2) consisting of three rooms; Structure C toilet structure 
consisting of two rooms; Structure D a bar with two rooms inside; Structure E 
(G+2) having a residence on the ground floor and four rooms each on the upper 
floors, total 8 rooms; Structure F ground with two rooms; Structure G ground 
with one room; Structure H ground with four rooms; Structure J ground with 
two rooms; Structure K a toilet structure with two rooms and Structure L which 
is plinth/foundation ad measuring about 126 sq. mtrs.   

3. dŚĞ� ,ŽŶ͛ďůĞ� dƌŝďƵŶĂů� ǀŝĚĞ� ŝƚƐ� ŽƌĚĞƌ� ĚĂƚĞĚ� Ϭϭ͘ϭϮ͘ϮϬϮϭ� ŝŶ� K͘�͘� EŽ͘� ϵϭͬϮϬϮϭ,  
prima facie found that the 1st Respondent is exhibiting lackadaisical attitude, 
to cause demolition of the alleged illegal structure put up by the 2nd 
Respondent and despite one and half years lapsed from the date of Show-cause 
Notice dated 16/03/2020, no much headway appears to have been made. 
Therefore, the ,ŽŶ͛ďůĞ�Tribunal was pleased to issue notice to the Respondents 
in the aforesaid application. 

4. &ƵƌƚŚĞƌ͕�ƚŚĞ�,ŽŶ͛ďůĞ�dƌŝďƵŶĂů�ŚĂǀŝŶŐ�prima facie found the 2nd Respondent in 
total abdication of law and relevant norms, exploiting illegal structures for 
commercial operation/purpose, was pleased to grant interim injunction 
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WE READ THE LAW TO HELP PEOPLE 
Head Office: 178 Keshav Gunj, Sagar, Madhya Pradesh - 470002 

 
 
 
 
 

restraining the 2nd Respondent from exploiting the said alleged unauthorized 
structures for commercial exploitation, till the next date of hearing. dŚĞ�,ŽŶ͛ďůĞ�
Tribunal has listed the aforesaid application for hearing on 18.01.2022. 

5. dŚƵƐ͕�ŝŶ�ƚĞƌŵƐ�ŽĨ�ƚŚĞ�ŽƌĚĞƌ�ĚĂƚĞĚ�Ϭϭ͘ϭϮ͘ϮϬϮϭ�ƉĂƐƐĞĚ�ďǇ�ƚŚĞ�,ŽŶ͛ďůĞ�dƌŝďƵŶĂů͕�
you are restrained from utilizing the impugned property commercially. Request 
you to kindly do the needful, failing which you shall be held in contempt of the 
ŽƌĚĞƌ�ŽĨ�ƚŚĞ�,ŽŶ͛ďůĞ�dƌŝďƵŶĂů͘ 

6. Kindly consider this as service of Notice of the OA No. 91/2021 on behalf of the 
Applicant ŝŶ� ƚĞƌŵƐ� ŽĨ� ƚŚĞ� ŽƌĚĞƌ� ĚĂƚĞĚ� Ϭϭ͘ϭϮ͘ϮϬϮϭ� ƉĂƐƐĞĚ� ďǇ� ƚŚĞ� ,ŽŶ͛ďůĞ�
Tribunal. 

 
 
PFA herewith a copy of the order dated 01.12.2ϬϮϭ�ƉĂƐƐĞĚ�ďǇ�ƚŚĞ�,ŽŶ͛ďůĞ�dƌŝďƵŶĂů�ŝŶ�
OA No. 91/2021. 
�ůƐŽ͕�W&��ŚĞƌĞǁŝƚŚ�Ă�ĐŽƉǇ�ŽĨ�ƚŚĞ�K��EŽ͘�ϵϭͬϮϬϮϭ�ĂƐ�ĨŝůĞĚ�ďĞĨŽƌĞ�ƚŚĞ�,ŽŶ͛ďůĞ�dƌŝďƵŶal. 
 

        

          

 

        Adv. Samridhi S. Jain 
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Date: A3.LZ.ZOZ7
To,
Goa Coastal Zone Management Authority,
Through its Member Secretary,
1't Floor, pt. Deendayal Upadhyay Bhavan,
Behind pundalik Devasthan, porvorim.

' lecretarV

subject: order dated o1'72'2o2l passed by the Hon'bre Nattonal Green Tribunal,western Bench' Pune in o'A. No. 9'uzoztu"t*"un ttatini Da Rosa Fernandes v. GoacoastalZone ManagementAuthority & Anr. 'ttt ud nosa rerna

Sir, t

L' I am the counsel appearing on behalf of the Applicant in the aforesaid matter.2' with respect to the aforesaid subject, the eppii.rnt has fired the o.A. No.97/2a2t before the Hon'ble 
.Tribunai .r,alrenling, the illegal constructionundertaken by Mr. syrvester D,souza, nurpoJ"'nt No. 2 at survey No. z42/L. (part), sunset cottages, saunta vaddo, virage_ carangute, Bardez, Goacomprising of a swimming pool; structure A {two looms); stiucture B consistingof ground plus two (G+2) consisting of three rooms; structure c toilet structureconsisting of two rooms; structure D a bar with two rooms inside; structure E{G+2) having a residence on the ground floor and four rooms each on the upperfroors, totat g rooms; structure F ground with two rooms; structure G groundwith one room; structure H ground with four rooms; structure j ground withtwo rooms; structure K a toilet structure with two rooms and structure L whichis plinthffoundation ad measuring about 126 sq. ,rrr.3' The Hon',bre Tribunar vide its order dated or.ri.zozr in 0.A. No. g1l2021,prima facie found that the 1st Respondent is exhibiting lackadaisical aftitude,to cause demorition of the aileged iileeal ,irr.rrr" put up by the 2ndRespondent and despite one and harf yearsiaprul rro, the date of show_causeNotice dated r6/a3/2a20, no much heaaway-rppur^ to have been made.Therefore' the Hon'ble Tribunalwas pleased toissue notice to the Respondentsin the aforesaid application.4' Further, the Hon'bre Tribunar having prima facie found the 2ndtotal abdication of law and rerevant norms, exproiting iregar
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/
commercial operationfpurpose, was pleased to grant interim injunction
restraining the 2nd Respondent from exploiting the said alleged unauthorized
structures for commercial exploitation, till the next date of hearing. The Hon,ble
Tribunal has listed the aforesaid application for hearing on 19.01.2022.
Thus, in terms of the order dated al-.lz.zazt passed by the Hon,ble Tribunal,
the Respondent No. 2 ought to be restrained by your Ld. Office from exploiting
the impugned property commerciaily. Request you to kindry do the needfur,
failing which your Ld. office shall be held in contempt of the order of the
Hon'ble Tribunal. .
Kindly consider this as service of Notice of the OA No. gL/Za2Lon behalf of the
Applicant in terms of the order dated aLlz.zazl passed by the Hon,bleTribunal. ,

PFA herewith a copy of the order dated aLLL.}OZL passed by the Hon,ble Tribunal in
OA No. 91/2027,
Also, PFA herewith a copy of the OA No. 91./202L as filed before the Hon,ble Tribunal.

5.
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1 
 

IN THE HIGH COURT OF BOMBAY AT GOA 

 

WRIT PETITION NO.            /2021 

 

IN THE MATTER OF ARTICLE 226 

OF THE CONSTITUTION OF INDIA 

 

NALINI DA ROSA FERNANDES, 

aged 55 years,  

residing at House No. 7/2F, 

Sauntavaddo, Calangute, Baga, 

Bardez, Goa ± 403 516.             «��3(7,7,21(5 

 

V/S. 

 

1. GOA COASTAL ZONE MANAGEMENT 

AUTHORITY, 

through its Member Secretary,  

4th Floor, Dempo Towers, 

Patto, Panaji, Goa ± 403 001. 

 

 

ANNEXURE A-3
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2. THE COLLECTOR OF NORTH GOA, 

having office at the Collectorate, 

Panaji, Goa. 

 

3. VILLAGE PANCHAYAT OF CALANGUTE, 

through its Secretary, 

Opposite Calangute Towers, 

Naika Vaddo, Calangute, 

GOA ± 403 516. 

 

4. Mr��6</9(67(5�'¶628=$, 

Saunta vaddo, Calangute, 

Bardez, Goa - 403516      « RESPONDENTS 

 

(The above addresses of the Petitioner and Respondents as 

mentioned in the Cause Title are registered addresses). 
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To, 

7KH�+RQ¶EOH��&KLHI�-XVWLFH� 

and other Companion Judges  

of WKLV�+RQ¶EOH�&RXUW. 

 

THIS HUMBLE PETITION OF THE PETITIONER 

ABOVENAMED MOST RESPECTFULLY SHEWETH. 

 
1. Petitioner herein has filed the present Petition under 

Article 226 of the Constitution of India on account of the 

inaction of the Statutory and State Authorities in taking effective 

steps to ensure that the Respondent No. 4 herein does not exploit 

the unauthorized structures for commercial exploitation, as 

directed by the National Green Tribunal Western Zone Bench, 

Pune vide its Order dated 1st December, 2021 passed in Original 

Application No. 91/2021(WZ). 

 

 A true copy of the said Order dated 01st December, 

2021 is hereto annexed and marked ³EXHIBIT A´. 
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2. The said Original Application No. 91/2021 was 

filed by the Petitioner herein in the National Green Tribunal 

(NGT), Western Bench at Pune on or about 25th November, 

2021, a true copy whereof is hereto annexed and marked 

³EXHIBIT B´. 

 

3. The subject matter of the said Original Application 

No. 91/2021 were illegal and unauthorized structures 

constructed by the Respondent No. 4 herein in Sunset Cottages, 

Survey No. 242/1 (Part), Saunta vaddo, village Calangute, as 

detailed in the said Application. 

 

4. The NGT, Western Bench vide its Order dated                

01st December, 2021 has been pleased to order interim 

injunction restraining the Respondent No. 4 herein from 

exploiting the said unauthorized structures for commercial 

exploitation, till the next date of hearing viz. 18th January, 2022. 
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5. In the said Order dated 1st December, 2021, the 

NGT has referred to Show Cause Notice dated 16/03/2020, 

Minutes dated 25/02/2021 and Supreme Court Order dated 

15/03/2021, true copies whereof are hereto annexed and marked 

³EXHIBIT C COLLY´. 

 

6. Vide Communications and emails dated                       

03rd December, 2021, true copies whereof are hereto annexed 

and marked ³EXHIBIT D COLLY´, the Petitioner¶s Counsel 

appraised the Respondents about the said NGT Order dated 

01/12/2021 and called upon them to ensure that the Respondent 

No. 4 herein is restrained from commercial exploitation of the 

subject structures. 

 

7. Petitioner says that despite the said Order dated 

01/12/2021, the Respondent No. 1 herein has been exploiting the 

subject unauthorized structures for commercial exploitation and 

scores of tourists are being accommodated and entertained for 

commercial gain everyday in the said structures during this peak 

season in Goa. 
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8. Petitioner has been continuously and regularly 

following up and requesting the Respondent Nos. 1 and 3 herein 

to take immediate steps and action to ensure that the commercial 

exploitation of the unauthorized structures is restrained, 

however, for reasons best known, the said Respondents are 

completely turning a blind eye to the said obvious illegality. 

 

9. Petitioner respectfully submits that the Respondent 

Nos. 1 to 3 are duty bound to ensure that the orders of the NGT 

are complied with in letter and spirit and cannot shy away from 

such responsibility. 

 

10. 3HWLWLRQHU� LV� FRPSHOOHG� WR� DSSURDFK� WKLV� +RQ¶EOH�

Court as the said Respondent Nos. 1 to 3 are failing in 

performance of their duties in ensuring that the illegalities are 

not perpetuated. 

 

11. The cause of action has arisen within the 

MXULVGLFWLRQ� RI� WKLV� +RQ¶EOH� &RXUW� DQG� WKLV� +RQ¶EOH� &RXUW� KDV�

jurisdiction to entertain and decide the present Petition. 
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12. Petitioner has no alternate efficacious remedy for 

the reliefs as prayed in the Petition. It may be also pertinent to 

note that to the best of Petitioners knowledge the Western Bench 

of the NGT at Pune is presently not functioning since the 

resignation of the Ld. Judicial Member.  

 

13. Petitioner has not filed any Petition either in this 

+RQ¶EOH�&RXUW�RU�LQ�WKH�+RQ¶EOH�6XSUHPH�&RXUW�IRU�WKH�UHOLHIV�DV�

prayed for herein. 

 

14. The requisite court fee is affixed to this Petition. 

 

 PETITIONER, THEREFORE, PRAYS : 

 
A) for a writ of mandamus of a writ in the nature of 

mandamus or any appropriate writ, direction or order directing 

the Respondent Nos. 1 to 3 to take immediate action to ensure 

that the Respondent No. 4 is restrained from exploiting the 

unauthorized structures which are subject matter of the Original 

224



8 
 

Application No. 91/2021 (WZ) before the National Green 

Tribunal Western Bench, Pune, for commercial exploitation; 

 

B) for a writ of mandamus of a writ in the nature of 

mandamus or any appropriate writ, direction or order directing 

the Respondent Nos. 1 to 3 to forthwith seal the unauthorized 

structures of Respondent No. 4 which are subject matter of the 

Original Application No. 91/2021(WZ) before the National 

Green Tribunal Western Bench, Pune; 

 

C) that pending hearing and final disposal of the 

3HWLWLRQ�WKLV�+RQ¶EOH�&RXUW�EH�SOHDVHG�WR�GLUHFW�WKH�5HVSRQGHQW�

No. 1 to 3 to forthwith conduct a site inspection and stop 

commercial exploitation by the Respondent No. 4 of the 

unauthorized structures which are subject matter of the Original 

Application No. 91/2021(WZ) before the National Green 

Tribunal Western Bench, Pune; 
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D) for ad-interim, ex-parte relief in terms of prayer 

(C); and 

 

E) IRU� VXFK� RWKHU� DQG� IXUWKHU� UHOLHIV� DV� WKLV� +RQ¶EOH�

Court deems fit and proper in the facts and circumstances of the 

case. 

 

Porvorim ± Goa.     NALINI DA ROSA FERNANDES 

Dated : 21/12/2021.            (Petitioner)  

 

 

(Advocate for Petitioner) 

 

 

VERIFICATION 

 I, Mrs. Nalini Da Rosa Fernandes, major in age, 

residing at Calangute, Goa, Petitioner abovenamed, say that the 

statements of facts made in the foregoing paragraphs of the 
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Petition are true to my knowledge and submissions made therein 

are on the basis of legal advice which I believe to be true. 

 

Panaji ± Goa 

Dated :       (NALINI DA ROSA FERNANDES) 

TRUE COPY
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906 WP 2687-2021 F.doc

Assumpta

IN THE HIGH COURT OF BOMBAY AT GOA   

 WRIT PETITION NO.2687 OF 2021 

                                                   

NALINI DA ROSA FERNANDES,

Versus

GOA COASTAL ZONE MANAGEMENT 

AUTHORITY AND 3 ORS.,

... Petitioner.

... Respondents.

Mr. Yogesh Nadkarni and Ms. Divya Raviraj Shirgam, Advocates for the
Petitioner.

Mr.  Shivdatt  P.  Munj,  Additional  Government  Advocate  for  the
respondents no.1 and 2.

                                 CORAM :  SMT. SADHANA S. JADHAV &

                              REVATI MOHITE DERE, JJ

                                        Date:         23rd December, 2021.

P.C.:

1. Heard.  Issue  notice  to  the  respondents  no.3  and  4.  The

Learned  Counsel  Mr.  Shivdatt  P.  Munj, waives  service  for  the

respondents no.1 and 2. 

2. Stand over to 17.02.2022.

REVATI MOHITE DERE, J.     SMT. SADHANA S. JADHAV

Page 1 of 1
23rd December, 2021
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